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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI  

ORIGINAL APPLICATION No. 356/2024 

 

IN THE MATTER OF:  

Radhey Shyam Sehara                                                 …Applicant 

Versus 

M/s Rungta Industries Pvt Ltd                                    …Respondent 

 

 

ADDITIONAL REPLY IN COMPLIANCE OF THE ORDER DATED 

05.04.2024 PASSED BY THIS HON’BLE TRIBUNAL 

 

    IT IS MOST RESPECTFULLY SHOWETH: 

i. The present Original Application has culminated from the order dated 

08.02.2024 in Original Application No. 432/2023 whereby the Applicant  

herein, being the National President of Paryavaran Kranti Sena had on 

23.03.2023 written to the Hon’ble Tribunal alleging disposal of industrial 

effluent in River Ami, which is a tributary to River Ganga near Gram 

Panchayat Adilapur, Bhadsar Amtora, Vikas Khand: Piprauli, Janpad: 

Gorakhpur (U.P.) by inter alia, M/s Rungta Agencies (the Answering 

Respondent). That the Letter Petition received by the post before this 

Hon’ble Tribunal was converted to Original Application No. 432/2023 and 

this Hon’ble Tribunal vide its Order dated 08.02.2024 has bifurcated the 

cases against each of the project proponents and the present Original 

Application only pertains to the allegations against the Answering 

Respondent.  

ii. In compliance of the various orders passed by this Hon’ble Tribunal, the 

Joint Committee comprising of Uttar Pradesh Pollution Control Board as 
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well as the District Magistrate, Gorakhpur filed its Report on 10.10.2023 

and 02.02.2024. The Joint Committee Report dated 10.10.2023 forms a 

part of the record from Pages 4-94 and the Joint Committee Report dated 

02.02.2024 forms a part of the Record from Pages 298-434.  

Further, the Answering Respondent herein on 31.01.2024 had filed its 

reply, challenging the findings of the Joint Committee Report dated 

10.10.2023. Also, the Answering Respondent on 03.04.2024 had filed an 

Additional Reply in the present Original Application before this Hon’ble 

Tribunal. The replies dated 31.01.2024 and 03.04.2024 filed by the 

Respondent form a part of the Record in the present Original Application 

and the Answering Respondent seeks leave of the Hon’ble Tribunal to rely 

upon the same as and when required.   

iii. That the present Original Application was last listed before this Hon’ble 

Tribunal on 05.04.2024 wherein the Hon’ble Tribunal further directed the 

Answering Respondent to file Additional Reply and Documents. Thus, in 

compliance of the Order dated 05.04.2024 passed by this Hon’ble Tribunal, 

the Answering Respondent is filing the present Additional Reply before 

this Hon’ble Tribunal.  

iv. Vide the present Additional Reply, primarily the Answering Respondent 

shall demonstrate the compliance of the General and the Specific 

conditions imposed upon the Answering Respondent vide the Consolidated 

Consent and Authorization to Operate dated 28.12.2022. 

v. It is submitted that the Answering Respondent on 28.12.2022 has been 

granted Consolidated Consent and Authorization to Operate under Section 

25 of the Water (Prevention and Control of Pollution) Act, 1974 and under 

Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 for 

manufacturing Mustard Oil- 50MT/Day. In reality, the Answering 

Respondent is manufacturing Rice Bran Oil and D-Oiled Cake using Rice 

Bran and Hexane (Solvent) as a Raw Material. In the Consent to Operate 
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dated 28.12.2022 it has been erroneously mentioned that Mustard Oil is 

being manufactured by the Answering Respondent. In this regard the 

Answering Respondent on 30.12.2022 and 08.04.2024 vide its Letters 

issued to the Uttar Pradesh Pollution Control Board, sought an amendment 

in the Consolidated Consent and Authorization to Operate dated 

28.12.2022. The Copy of the Letters dated 30.12.2022 and 08.04.2024 

issued by the Answering Respondent to the Uttar Pradesh Pollution Control 

Board seeking amendment in the Consolidated Consent to Operate dated 

28.12.2022 is enclosed herewith as Annexure A-1. However, till date the 

Uttar Pradesh Pollution Control Board has not issued the amended 

Consolidated Consent and Authorization to Operate to the Answering 

Respondent.   

vi. The Answering Respondent has been granted the Consent to Operate dated 

28.12.2022, which is valid up to 31.12.2024. The copy of the Consolidated 

Consent and Authorization to Operate dated 28.12.2022 forms a part of the 

Record in the present Original Application from Page 58-61. 

vii. Under the Consent to Operate, the Answering Respondent has been 

directed to Operate an Effluent Treatment Plant consisting of Primary, 

Secondary and Tertiary Treatment as is required with reference to effluent 

quantity and quality. In compliance of the of the said direction the 

Answering Respondent has installed an Effluent Treatment Plant.  

viii. It is submitted that the answering Respondent has a fully functional ETP 

working in terms of the consent to operate granted by UPPCB on 

28.12.2022. The ETP of the Answering Respondent is a waste water 

treatment process that is used to treat waste water. The Effluent Treatment 

plant plays a significant role in the treatment of industrial waste water. 

Organic matter, inorganic matter, heavy metals, oil & grease, suspended 

particles, and other contaminants are treated in the wastewater treatment 

process of the ETP and after its Chemical and biological treatment, Treated 
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Waste Water for re-use is released.  It is further submitted that the Unit of 

the Answering Respondent is engaged in the production of Crude Rice 

Bran Oil and De-Oiled Cake using Rice Bran as a Raw Material and Food 

Grade Hexane as a Solvent. During the Production of Crude Rice Bran Oil, 

De-Oiled Cake is obtained as a by- product and no residue is generated 

from the production process. Cooling Water comes out as an Industrial 

Effluent, which is treated in the Effluent Treatment Plant. 

ix. Thus, the entire Industrial Effluent discharged from the Unit of the 

Answering Respondent is treated in the Effluent Treatment Plant of the 

Answering Respondent, thus, maintaining a Zero liquid Discharge Unit. 

The status of the functioning of the ETP of the Answering Respondent can 

also be corroborated from the findings of the Joint Committee in its Report 

dated 02.02.2024, wherein the Answering Respondent is found to maintain 

a Zero Liquid Discharge Unit.  

 

x. Compliance of the General Conditions of the Consolidated Consent 

and Authorization to Operate dated 28.12.2022:-  

1. The Applicant shall get analysed the sample of 

Effluent/Emission/Hazardous Waste atleast once in a Three months 

from the Laboratory recognized by the MoEF and shall report to the 

UPPCB: 

It is submitted that the Answering Respondent in compliance with this 

condition had appointed Asia Enviro Lab, an Approved Laboratory 

from the MoEF-CC, UPPCB which is also accredited by NABL, for 

undertaking the analysis of the sample of 

Effluent/Emission/Hazardous waste generated during the production 

of Rice-bran Oil and De-Oiled Cake. Asia Enviro Lab collected 

samples for the purpose Ambient Air Sampling Test, Test for the Noise 

Level generated at the time of operations in the factory, Test for the 
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emission generated from the Boiler Stack, Test for the emission 

generated from the D.G. Stack, Test for the pollution caused from the 

Untreated Effluent, Test for the Pollution caused from the Treated 

Effluent. It is submitted that the Answering Respondent has complied 

with the condition No.1 by getting the samples analyzed at regular 

intervals of 3 months collected from the Pollution Control 

Equipment’s installed in the factory. That the Laboratory appointed 

by the Answering Respondent has collected the samples from the 

factory for the analysis and after due scrutinization of the samples has 

provided a detailed report on various parameters showing compliance 

to the prescribed standards as per CPCB guidelines. That Answering 

Respondent has a detailed report for every 3 months starting from 

March, 2023 to March 2024 for all the above tests conducted in the 

year 2023-2024. It is submitted that Asia Enviro Lab has prepared the 

Test/compliance report for the following Test conducted in the 

Factory: 

1.1. Ambient Air Sample (Collected Near Main Gate)- That the 

sample collected for this test was taken from Area near the 

Main Gate. As per the reports of Asia Enviro Lab it is submitted 

that all the parameters involved in analyzing the sample 

collected for Ambient Air were found to be within permissible 

Limit as per the prescribed standard laid down by the CPCB 

Guidelines. That parameters involved in the Ambient Air test 

were found compliant in the Test Reports of March, 2023, June, 

2023, September 2023, December 2023, March 2024.  

1.2. Ambient Air Sample (Near Crude Oil Storage Tank Area)- That 

the sample collected for this test was taken from the Crude Oil 

Storage Tank Area. As per the reports of Asia Enviro Lab it is 

submitted that all the parameters involved in analyzing the 
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sample collected for Ambient Air were found to be within 

permissible Limit as per the prescribed standard laid down by 

the CPCB Guidelines. That parameters involved in the Ambient 

Air test were found compliant in the Test Reports of March, 

2023, June, 2023, September, 2023, December, 2023, March, 

2024.  

1.3. Noise Level Testing (Near Main Gate)- It is submitted that the 

sample collected for this test was taken from Area near the 

Main Gate. Further the Standard Limit set for Industrial Area 

as per E(P)A, 1986 and the Noise Pollution Regulation and 

Control Rule, 2006 for Day and Night is 75 dB and 70 dB 

respectively. That as per the Test Reports furnished by Asia 

Enviro Lab for the Month of March, 2023, June, 2023, 

September, 2023, December, 2023, March, 2024, the Noise 

generated during the operation of the Factory during the day 

time and night time is within the permissible Limit.  

1.4. Noise Level Testing (Near Crude Oil Storage Tank Area)- It is 

submitted that the sample collected for this test was taken from 

Area near the Crude Oil Storage Tank. Further the Standard 

Limit set for Industrial Area as per E(P)A, 1986 and the Noise 

Pollution Regulation and Control Rule, 2006 for Day and Night 

is 75 dB and 70 dB respectively. That as per the Test Reports 

furnished by Asia Enviro Lab for the Month of March, 2023, 

June, 2023, September, 2023, December, 2023, March, 2024, 

the Noise generated during the operation of the Factory during 

the day time and night time is within the permissible Limit.  

1.5. Boiler Stack Emission- It is submitted that the sample collected 

for this test was taken from the Hot Water Generator Boiler 

Section. As per the reports of Asia Enviro Lab it is submitted 
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that all the parameters involved in analyzing the sample 

collected for Boiler Stack emission were found to be within 

permissible Limit as per the prescribed standard laid down by 

the CPCB Guidelines. That parameters involved in the 

emission generated from the Boiler Stack were found compliant 

in the Test Reports of March, 2023, June, 2023, September 

2023, December 2023, March 2024.   

1.6. D.G. Stack Emission (D.G Set of 35 KVA)- That the stack 

generated during operation of the D.G Set of 35 KVA has a 

height of 8.5 meters. As per the reports of Asia Enviro Lab it is 

submitted that all the parameters involved in analyzing the 

sample collected from D.G Set of 35 KVA were found to be 

within permissible Limit as per the prescribed standard laid 

down by the CPCB Guidelines. That parameters involved in the 

emission generated from the D.G Set of 35 KVA were found 

compliant in the Test Reports of March, 2023, June, 2023, 

September 2023, December 2023, March 2024.  

1.7. D.G. Stack Emission (D.G Set of 200 KVA)- That the stack 

generated during operation of the D.G Set of 200 KVA has a 

height of 12.3 meters. As per the reports of Asia Enviro Lab it 

is submitted that all the parameters involved in analyzing the 

sample collected from D.G Set of 200 KVA were found to be 

within permissible Limit as per the prescribed standard laid 

down by the CPCB Guidelines. That parameters involved in the 

emission generated from the D.G Set of 200 KVA were found 

compliant in the Test Reports of March, 2023, June, 2023, 

September 2023, December 2023, March 2024.    

1.8. D.G. Stack Emission (D.G Set of 625 KVA)- That the stack 

generated during operation of the D.G Set of 625 KVA has a 
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height of 12.3 meters. As per the reports of Asia Enviro Lab it 

is submitted that all the parameters involved in analyzing the 

sample collected from D.G Set of 625 KVA were found to be 

within permissible Limit as per the prescribed standard laid 

down by the CPCB Guidelines. That parameters involved in the 

emission generated from the D.G Set of 625 KVA were found 

compliant in the Test Reports of March, 2023, June, 2023, 

September 2023, December 2023, March 2024.    

1.9.  Untreated Effluent Water Sample- That the sample for this test 

was collected from the ETP Inlet. That the Untreated Effluent 

Water Sample was analyzed for Pollution based on various 

Parameters. It is submitted that all the parameters involved in 

ascertaining hazardous nature of the Untreated Effluent Water 

Sample were found compliant in the Test Reports of March, 

2023, June, 2023, September 2023, December 2023, March 

2024.  

1.10. Treated Effluent Water Sample- That the sample for this test 

was collected from the ETP Outlet. That the Treated Effluent 

Water Sample was analyzed for Pollution based on various 

Parameters. It is submitted that all the parameters involved in 

ascertaining hazardous nature of the Treated Effluent Water 

Sample were found compliant in the Test Reports of March, 

2023, June, 2023, September 2023, December 2023, March 

2024.  

That the copy of the Test Report issued by Asia Enviro Lab for the 

Month of March-2023 dated 21.03.2023, June-2023 dated 

17.06.2023, September-2023 dated 23.09.2023, December-2023 
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dated 13.12.2023, March-2024 dated 22.03.2024 is enclosed herewith 

as Annexure A-2.            

2. The Applicant shall however, not without the prior consent of the 

Board bring into use any new or altered outlet for the discharge of 

Effluent or gases emission or sewage-based waste and sewage waste 

from the Unit: 

The Answering Respondent has not brought into use any new or 

altered outlet for the discharge of Effluent or gases emission or 

sewage-based waste and sewage waste from the Unit. 

 

3. Treated Industrial Waste Water and Domestic Waste Water shall be 

disposed jointly at one disposal point. The Applicant shall provide 

discharge measurement equipment at Final disposal Point: 

As per the finding of the Joint Committee Report dated 02.02.2024, 

the Unit of the Answering Respondent has been found to have 

maintained Zero-Discharge.  

 

4. The Applicant shall strictly comply with the conditions of this CCA 

and submit compliance Report of Stipulated conditions within 30 days 

of Receipt of this CCA. If at any point of time it is found that the 

industry is not complying with the stipulated conditions or any further 

direction instruction issued by the Board, legal action shall be 

initiated against the Applicant: 

 The Answering Unit is in compliance of the conditions of the present 

CCA and the Answering Respondent has not been issued any direction 

by the Uttar Pradesh Pollution Control Board for the violation of the 

Consent Conditions, except, on 30.01.2024 the Uttar Pradesh 

Pollution Control Board had issued an Order bearing No. 4062/C-
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6/CONSENT WATER-101/ DEPOSIT/GORAKHPUR/2024 

imposing an Environmental compensation of Rs. 60,000/- upon the 

Answering Respondent. The said Order forms the subject matter of 

challenge in Appeal No. 13 of 2024 before this Hon’ble Tribunal.  

It is submitted that the Answering Respondent in compliance of this 

condition had prepared a Compliance Report Dated 24.01.2023 for 

the Year 2022-2023. Vide the said Compliance Report, the Answering 

Respondent had complied with all the General and Specific 

Conditions mentioned in the CCA. As per the contents of the said 

Compliance report it is submitted that the Answering Respondent had 

annexed various documents and Photographs to show the compliance 

made the Answering Respondent to the General and Specific 

Conditions enumerated in the Consolidated Consent to Operate and 

Authorization dated 28.12.2022.  

The Copy of the Compliance Report Dated 24.01.2023 for the Year 

2022-2023 submitted to the Regional Officer, UPPCB, Gorakhpur 

Division is enclosed herewith as Annexure A-3.   

 

5. The applicant shall maintain good house-keeping. All 

valves/pipes/sewer/drains etc. must be leak-proof. 

The Answering Respondent has complied the present condition by 

maintaining good house-keeping. All valves/pipes/sewer/drains etc. 

are leak-proof. That from the Photographs of the Inlet Pipe and Outlet 

Pipe of ETP it can be seen that the pipes are leak-proof. The Copy of 

the Photograph of ETP installed in the Unit of the Answering 

Respondent is enclosed herewith as Annexure A-4.    

 

6. The industry shall provide uninterrupted entry to the STP/ETP inlet 

and outlet points, Air Pollution Control equipment and stack for 
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smooth sampling/monitoring of efficiency of pollution control 

systems. 

The Answering Respondent has kept an Open Door Policy for the 

Officials for the Entry to the ETP Inlet and Outlet Points in order to 

ensure smooth functioning of the Pollution Control Systems.  

 

7.  The industry shall provide Inspection Book at the time of inspection 

to the Board's officials. 

The Answering Respondent maintains an inspection book at all times 

which is provided at the time of inspection to the Uttar Pradesh 

Pollution Control Board. Further, the Answering Respondent 

undertakes to furnish the Inspection Book as and when directed by 

this Hon’ble Tribunal.  

 

8. Whenever due to any accident or other unforeseen act or event, such 

emission occurs or is apprehended to occur in excess of standards laid 

down, such information shall be reported to the Board's offices and 

all other concerned offices. In case of failure of pollution control 

equipment, the production process connected to it shall be stopped 

with immediate effect. 

The Answering Respondent is mindful of its Responsibility of timely 

reporting of any accident or unforeseen act or event to the Pollution 

control board. Fortunately, till date no such action has occurred as the 

Answering Respondent has ensured regular upkeep of its Pollution 

Control Systems.  

 

9. The industry shall operate in a manner so that all emissions be emitted 

through designated chimney/stack only.  
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The Answering Respondent while undertaking its operations has 

ensured that all the emissions from the designated chimney/stack 

only. In order to show Compliance of the present condition, the 

Answering Respondent is annexing the Photos of the Chimney/Stack. 

The Copy of the Photographs of the Chimney/Stack installed at the 

Unit of the Answering Respondent is enclosed herewith as Annexure 

A-5.  

 

10. In case of any damage to the agriculture productivity, human 

habitation etc. by the operation of industry, it shall be imperative to 

stop production in the industry with immediate effect and such 

information shall be reported to Board's offices. The industry shall be 

liable to pay compensation also in such cases as decided by the 

Competent Authority. 

The Answering Respondent is mindful that any damage to agricultural 

productivity, Human Habitation by the Operation of the Industry shall 

lead to immediate halt to the operations of the Answering Respondent 

and shall result in monetary Liability on the Answering Respondent. 

The Answering Respondent undertakes to timely report to the UPPCB 

in case any such event occurs.  

 

11. The applicant shall apply before the 60 days of expiry of CCA or any 

change in production types/production capacity/manufacturing 

process/capacity enhancement etc. or any change in effluent 

discharge point or emission point. 

The Answering Respondent undertakes to apply before the 60 days of 

expiry of CCA or any change in production types/production 

capacity/manufacturing process/capacity enhancement etc. or any 

change in effluent discharge point or emission point. 
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12. The Board reserves the right to revoke add/modify any stipulated 

condition issued along with CCA, as may be necessary. 

The Answering Respondent is Mindful of the Rights of the Board to  

revoke add/modify any stipulated condition issued along with CCA, 

as may be necessary. 

 

 

xi. Compliance of the Specific Conditions of the Consolidated Consent 

and Authorization to Operate dated 28.12.2022:-   

1. This consent is being issued only for Production of Solvent Extracted 

Oil- 50 MT/day. 

The Answering Respondent is undertaking its Operations only for the 

production of Solvent extracted Oil quantified to 50 MT/day.  

 

2. Environmental Statement Must be submitted before 30 September in the 

Board every year. 

That the Unit of the answering Respondent in compliance of this 

condition had prepared an Environmental Statement as per Rule 14 of 

The Environmental (Protection) Rules, 1986 in Form-V. That the 

Answering Respondent have provided information regarding the Water 

and Raw Material Consumption, the amount of Pollution Discharged to 

Environment, the Hazardous Waste generated by the Unit of the 

Answering Respondent and Solid Waste generated by the Unit of the 

Answering Respondent. Further, the Answering Respondent vide the 

Environmental Statement had provided information regarding the 

installation of Air Pollution Control Devices for reducing Pollution and 

for conservation of Natural Resources in Part-G of the Form-V. The 

Answering Respondent had also emphasized on the Additional 
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measures taken by it to Environmental Protection including abatement 

of Pollution. 

The Copy of the Environmental Statement as per Rule 14 of The 

Environmental (Protection) Rules, 1986 in Form-V dated 30.09.2023 is 

enclosed herewith as Annexure A-6.  

 

3. The Effluent Treatment Plant should be running in proper way. 

Under the Consent to Operate, the Answering Respondent has been 

directed to Operate an Effluent Treatment Plant consisting of Primary, 

Secondary and Tertiary Treatment as is required with reference to 

effluent quantity and quality. In compliance of the of the said direction 

the Answering Respondent has installed an Effluent Treatment Plant.  

It is submitted that the answering Respondent has a fully functional ETP 

working in terms of the consent to operate granted by UPPCB on 

28.12.2022. The ETP of the Answering Respondent is a waste water 

treatment process that is used to treat waste water. The Effluent 

Treatment plant plays a significant role in the treatment of industrial 

waste water. Organic matter, inorganic matter, heavy metals, oil & 

grease, suspended particles, and other contaminants are treated in the 

wastewater treatment process of the ETP and after its Chemical and 

biological treatment, Treated Waste Water for re-use is released.  It is 

further submitted that the Unit of the Answering Respondent is engaged 

in the production of Crude Rice Bran Oil and De-Oiled Cake using Rice 

Bran as a Raw Material and Food Grade Hexane as a Solvent. During 

the Production of Crude Rice Bran Oil, De-Oiled Cake is obtained as a 

by- product and no residue is generated from the production process. 

Cooling Water comes out as an Industrial Effluent, which is treated in 

the Effluent Treatment Plant. 

194



Thus, the entire Industrial Effluent discharged from the Unit of the 

Answering Respondent is treated in the Effluent Treatment Plant of the 

Answering Respondent, thus, maintaining a Zero liquid Discharge Unit. 

The status of the functioning of the ETP of the Answering Respondent 

can also be corroborated from the findings of the Joint Committee in its 

Report dated 02.02.2024, wherein the Answering Respondent is found 

to maintain a Zero Liquid Discharge Unit. The Copy of the Photographs 

of the ETP installed at the Unit of the Answering Respondent is 

enclosed herewith as Annexure A-7.  

 

4.  Separate Energy Meter must be installed on ETP. 

It is submitted that a Separate Energy Meter has been installed at the 

ETP, which can be corroborated with the Photograph and the Logbook. 

A copy of the LogBook of the ETP from November, 2023- May, 2024 

are being annexed herewith as Annexure A-8. 

  

5. Log Book should Maintain for ETP Energy Meter. 

It is submitted that a Separate Energy Meter has been installed at the 

ETP and a logbook for the same is being maintained by the Answering 

Respondent. The same can be corroborated with the Photograph and the 

Logbook of the ETP Energy Meter, which have been annexed herein-

above as Annexure A-8.  

 

6. Green belt area be developed as per required open land. 

It is submitted herein that the answering Respondent has planted various 

types of trees within and outside the premises. The total Area in which 

the Answering Respondent has maintained its Green Belt is Approx. 

4,100 Sq.Mtrs, which is around 1/3rd of the Total Plot Area of the 

Industry i.e. 12180 Sq Mtrs. The Answering Respondent has planted 
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different types of trees and flowering plants to comply with the general 

and specific conditions of the Consolidated Consent and Authorization 

to Operate viz Mango Tree, Guava Tree, Pomegranate Tree, Gooseberry 

Tree, Neem Tree, Aloe Vera Plant, Money Plant, Papaya Tree. It is 

further submitted that the Photographs of the Green Belt are already 

annexed as Annexure R-7 from pages 127 to 151 of the Additional 

Reply dated 03.04.2024 filed in the present Original Application and 

the Answering Respondent seeks leave of this Hon’ble Tribunal to rely 

on the same as and when the need be.  

 

7.  Implementation Report of consent compliance must submit within two 

months. 

The Answering Respondent had appointed one Environment Consultant 

for preparation of the Implementation Report. The Environment 

Consultant had prepared an Implementation Report, thereby 

demonstrating the compliance by the Unit of the Answering Respondent 

to all the General and Specific Condition. The copy of the 

Implementation Report prepared by the Environmental Consultant is 

enclosed herewith as Annexure A-9.   

 

8. Conditions of C.G.W.A. must be complied as per permitted limit. 

It is submitted that the Answering Respondent was issued one No 

Objection Certificate (NOC) under Section 14 of the Uttar Pradesh 

Ground Water Management and Regulation Act, 2019 by the Ground 

Water Department. The NOC contains the General Conditions as well 

as the Special Conditions and the Answering Respondent being mindful 

of the aforesaid conditions have complied with it while conducting its 

operations. The Copy of the No Objection Certificate (NOC) issued by 

the Ground Water Department under Section 14 of the Uttar Pradesh 
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Ground Water Management and Regulation Act, 2019 is enclosed 

herewith as Annexure A-10.   

 

9. Treated Effluent should recycle maximum quantity. 

10. Continue operations of all unit of ETP and Maintain the Norms of 

Board. 

With Regard to Condition No. 9 and 10 it is submitted that the same has 

been answered previously in reply to the condition No. 3 of the Specific 

Condition and therefore the contents therein maybe read as part and 

parcel in reply to the condition No. 9 and 10.  

 

11.  The consent will be self-suspended in case of closure issued by CРСВ. 

That the Answering Respondent is mindful that the consent will be self-

suspended in case of closure issued by CРСВ.  

 

12.  Industry must be complying time to time for Direction of CPCB. 

The Answering Respondent is mindful that directions of the CPCB are 

to be complied by the Answering Respondent.  

 

13.  Cooling water shall recycle. 

As already stated hereinabove, the cooling water is being recycled by 

the Answering Respondent.  

 

14. No Effluent discharge at any cost. 

As already stated hereinabove the Answering Respondent is a Zero 

Liquid Discharge Unit.  

 

15. The consent is granted as per direction issued by N.G.T time to time in 

the case O.A. No 437/2015 Vishwa Vijay Singh V/s UPPCB and others. 
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That the Answering Respondent is mindful that the consent is granted 

as per direction issued by N.G.T time to time in the case O.A. No 

437/2015 Vishwa Vijay Singh V/s UPPCB and others. 

 

16.  After the final decision regarding environmental compensation, 

industry shall be liable to submit the environmental compensation as 

said by Head office. 

That the Answering Respondent is mindful that in case of violation 

Environmental Compensation can be imposed against the Answering 

Respondent, however the Answering Respondent is committed towards 

its responsibilities towards the environment and undertakes to conduct 

its operations in accordance with law.  

 

17. The D.G. Set of 35 KVA, 200 KVA & 625 KVA shall be equipped with 

acoustic enclosure as well as Stack as per Board Norms. 

It is submitted that the Answering Respondent is equipped with D.G. 

Set of 35 KVA, 200 KVA & 625 KVA and acoustic enclosure as well as 

Stack which can be corroborated from the Photographs of the D.G. Set. 

The Copy of the Photographs of the D.G. Set at the unit of the 

Answering Respondent are annexed herewith as Annexure A-11.  

 

18. Industry shall submit the stack monitoring report of D.G. Set & Boiler 

duly monitored by N.A.B.L. Accredited Lab within two months. 

It is submitted that the Answering Respondent has time and again 

undertaken the analysis of the D.G. Set & Boiler by N.A.B.L. 

Accredited Lab and submitted the same to the Uttar Pradesh Pollution 

Control Board. The Stack Monitoring Reports depict adequate 

functioning of the Air Pollution Control Equipments by the Answering 

Respondent. Vide letter dated 25.01.2023 issued by the Answering 
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Respondent to the UPPCB, the Answering Respondent has submitted 

the Stack Emission Report dated 02.12.2022 prepared by /s QA Testing 

Laboratories Pvt Ltd to the UPPCB. The Copy of the Stack Emission 

Report dated 02.12.2022 prepared by /s QA Testing Laboratories Pvt 

Ltd is enclosed herewith as Annexure A-12. The Copy of the Stack 

Emission Report dated 21.03.2023, 17.06.2023, 23.09.2023, 

13.12.2023 and 22.03.2024 prepared by Asia Enviro Lab is enclosed 

herewith as Annexure A-13.  The Copy of the letter dated 25.01.2023 

issued by the Answering Respondent to the UPPCB is enclosed 

herewith as Annexure A-14. The Copy of the Stack Test Report of 

Stack Monitoring dated 28.08.2023 undertaken by Prakriti Consultant 

Services is enclosed herewith as Annexure A-15. 

 

xii. It is therefore submitted that the answering Respondent has been 

undertaking its operations in accordance with Law and all the Pollution 

Control measures have been duly adopted by the Answering Respondent in 

compliance of the Consolidated Consent and Authorization to Operate dated 

28.12.2022. Thus, the present Original Application is devoid of any merits 

and ought to be dismissed with exemplary cost.  

 

Filed on: 21.05.2024                                     Samridhi S. Jain & Chaitanya Dixit 

Place: New Delhi                                          ADVOCATE FOR RESPONDENT 

                                                                                 A-10, LGF, Lajpat Nagar-III, 

                                                                                                New Delhi-110024 

                                                                                                  Mbl- 9890210579  

                                                                                   samridhi12318@gmail.com  
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RUNGTA INDUSTRIES PRIVATE LIMITED 

______________________________________________________ 

BL-1, Sector-15, GIDA, P.O. Sahjanwa, Distt. Gorakhpur-273 
209 

Date 30.12.2022 

To, 

Regional Officer 

U.P. Pollution Control Board 

Regional Office Gorakhpur (U.P.) 

Subject: Regarding the amendment of Product Name in the 

application as per Form-1, Product Name: Rice Bran Oil to be 

amended to Mustard Oil as Per Consent Product Name. 

Sir, 

Respectfully, it is requested that the applicant unit had 

applied for Consolidated Consent (Air & Water Renewal) under 

Section 25 of the Water Act, 1974, and Section 21 of the Air 

Act, 1981, on 09.12.2022. In the application Form 1, in Points 

11-18, the Product Name: Rice Bran Oil was mentioned. 

However, the consent received from the department 

(17812/A/PPCB/Gorakhpur(UPPCBRO)/CTO/BOTH/GORAK

201ANNEXURE A-1



HPUR/2022 dated 28.12.2022) states the Product Name as 

Mustard Oil. 

Therefore, I kindly request to amend the Product Name to 

"Rice Bran Oil." 

Thank you. 

Applicant 

For Ruganta Industries Pvt. Ltd. 

Director 
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RUNGTA INDUSTRIES PRIVATE LIMITED 

______________________________________________________ 

BL-1, Sector-15, GIDA, P.O. Sahjanwa, Distt. Gorakhpur-273 
209 

Date 08.04.2024 

 

To, 

Regional Officer 

U.P. Pollution Control Board 

Regional Office Gorakhpur (U.P.) 

Subject- Regarding correction in (i) Product Name- (ii) Kind of 
Effluent in Consent Order No. 
171812/UPPCB/Gorakhpur(UPPCBRO)CTO/both/GORAKHP
UR /2022 dated 20.12.2022:- 

 

Sir 

It is humbly requested that the applicant unit has 

applied for consent order of water and air for 2 years on 

09.12.2022 and the applicant has received the consent order 

for 2 years till 31.12.2024 on 28.12.2022 by Application Id-

1890516. 

In the above consent order, Product Name 1- Mustard Oil 

-50 MT/Day has been written or typed in place of Rice Bran 
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Oil -50 Mt/Day and (ii) in Kind of Effluent, 2 Two Time 

Domestic - 8 KLD Domestic 14 KLD has been written or typed. 

This should be corrected to Industrial 14 KLD. 

 Therefore, you are respectfully requested to correct the 

above typing mistake and please issue the revised consent 

order water and air validity by 31.12.2024. 

Thank you 

Enclosure - 

1. Photocopy of Form Dated-09-12-2022. 

2. Photocopy of Product Name Correction Letter. 

3. Photocopy of Kind of Effluent Correction Letter. 

4. Photocopy of Consent Order Water and Air. 

Applicant 

For Ruganta Industries Pvt. Ltd. 

Director 
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UUllr Pradesh Pollution Control Board 

Building. No TC- 12V Vibhuti Khand, Gomli Nngur, Lucknow-2260 1 0 

171 S I 2ft: I'I'CB/C orokh pu r( U rrC8RO)/CTO/bolh/CORAKHI' U R/2022 
Tv, 

;\ lis 

nUNGT,\ INDUSTIUES PVT LTD 

Ill· I, Sector- IS , GIDA, Gor.akhpur.GORAKl1PUn,273209 

D.le: 28/1212022 

Application Id -
18905126 

Conso lidated Consent to Opcr:\te and Authorisation 11(!!'cinarter rtrcrred to as the CCA (Consolidated 
Conn'n l & authorization) (Fresh) under Secti o ~-25 or thc Water (Preventio n & Control of Pollution) 

At", 197-' ::md under Sect ion-21 orlhe Air (I'rc"cntion & Control of Pollut ion) Act,198] 

J CC;, is hereby granted to RUNCTA INDUSTRIES PVT LTD located at BL-I , Sector- 15, GIDA, 

CO'·.:l khpur,CORAKHPUR,273209. subject to the provis ions of lhe Water Act, Air Act and the orders 
thaI may be made further and subject 10 following terms and conditions :_ 
I, This CCA RUNGTA IND USTRIES PVT LTD granted for Ihe period from 28/12/2022 to 31 /12/2024 

and val id ror manuracturing of fo llowing products, 

S Product Quantity Unit 
1'\0 

I Mustard Oil- SO 50 Metric Tonnes/Day 
MTlDav. 

2. Conditions under Watcr(P~cvention :md Contro l of Pollution) Act -1974 as amended :­

l i) The da il y quantity or e.:ffiuent discharge (KLD) :-

Kind of Ernuent Qu.oHtvlKLDI Treatment facility Oischurl!c pvint 

Dn:neslic 8.0 KLD Septic T:mk -
Domestic 14.0 Kl, D ETP 

(i i) Trade Ernuent Tre:1tmen t and Disposa l :-The applicant shall operate Efflucnt Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required. with reference 10 influent quantity and Quality . 

In (' ,I SC of stoppage of functioning of ETP, production has to be stopped immediately and thi s Board has to 

be lql imaled by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii) ; he treated effluent shall be.: recycled to the maximum ex.tent and should be reused within the premises 
fo r garden ing etc. Quality oCthe treated cmuen! shall meet to the fo llowing general ar.d specific standnrds as 

prescribt;d under Environment (Protection) Rul es, 1986 and appli cable to the unit from time-to-time :-

Industrial Efnuent Quality Standard 

[ S.N". [ Parameter I Standard I 
/<iVJ Sewage Treatment a~d DiS[1osal :- The applicant sh!-IL ~ .. w·de comprehensive ST P as is requ ired with 

reference to innucnt quantity and qualily .ln case o r Slopp<:.ge o r runctioning of STP. product ion has to be 

SlOpped immed iately and thi s Bo.ard has 10 be intim:lted by rax/phonclemail with a r-:port in this rega rd 10 bl' 
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.J \j\l'':bru anun ... J Ii:nd~ 

\ \ I I h : tf1:illn l S\:\\'llgl' 1<o ho ll lh .' r('used in ~:lf(JcniIlS os far os possible. The STP shall be maintained 
~ '\.'ntlnu\.·usl)' so tl to ndlll::vc the qU Blity of th e trea ted sewage to the following s tandards. 

~ :-.;", I l' a r :lll1 clcrs IStand:mJs 

J . ConLiilion\ unLltr ,\ir (Preven tion nnLl Conlrol of Pollution) Act -1981 ns :ullcnded :. I' The app hc:lnl shJ II usc follow ing fuc l and insta ll a comprehens ive control system consisting of control 

C\{Ulpmc nl os required with reference 10 generation of emiss ions and operate ond maintain the same 
conllnuo usly so as 10 ach ie\'e Ihe Ic\'eI of pollutants to th e following standards. 

Air Pollution Source Details 

S No. J\ir Type of fucl Slack 11 0 Conlrol IIcighl of 
Pollution DC"icc Stack 
Source 

• 1 D.G. Set of H.S.D. 01 Sulphur As per Board 
35KVA Dioxide Norms , 

2 D.G. Set of H.S.D. 03 Sulphur As per Board 
625 KVA Dioxide Norms 

3 D.G. Set of H.S.D. 02 Sulphur As per Board 
200 KVA Dioxide Norms 

4 Boiler of 8.0 Rice Husk 04 Particulate 27 Mlr. 
TPD MaHer 

Emmission Qual ity Standards 

S i'Oo. Slack no Parameters S tandards 

1 03 Sulphur DIoxide As per ~oard 
Norms 

2 01 Particulate Matter 27 Mtr. 

In case of stoppage of functioning of ai r pollution control equipment, production has to be slopped 

. immediately and thi s Board has to be intimated by' fax /phonc/cmail with a report in this regard to be 

. .J dispatched immediately 
(ii) The unit will no! usc any type of restricted fucl . 

ii i) Noi~ from thc D.G. Sct and other source(s) should be controll ed by providing an acoustic enclosure as is 

required for meeting the ambient noise standa rds for night and day time: as prescribed for respective 

areaslzones (Industrial, Commercial, Resi dential, S il ence) which arc as follow s :-

Day lime; from 6.00 a.m. to 10.00 p.m., Nighttime: from 10.00 p.m. to 6.00 a.m. 

Standards for Industri3 1 Co mmercial Rcsidential Silence 
NOi~C\ levcl in Area Area Area Zone 
db(A Len 

Day Nigh l Day Night Day Night Day 
Time Time Time Time Time T ime Time 

75 70 65 55 55 45 50 

4. Essential documents to be suhmitted by the Industry/U nit as Applicable:­

(i) Envi ronment Stiltement in Fonn-VofEnvironment (Protection) Rules, 1986. 

Night 
Time 

40 

(ii) Quarterl y compliance report of the CCA, photograph of ETP/APCsf\Vnste Storage Area. 
5. Competent Authority reserves the ri gh t to change/modify/add nny lime any condition orth is CCA. 
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f" \ 'rut tu., to coml,l)' with the following specific & genera l conditions. Non compliance of any provision of 

lht\ rCA lll1d provisions of the Willer Act, Air Act and Hozardous and Othe r Wastes (Management and 

Ttmsbounthry Move ment) Rul es . 20 16 will rcsulls in legal ac tion under the oJorcsnid Acts and Rules . 

1. In t"ompli!lnc~ to the G.O 10 I llS 1-7-2021 -09 (W rit)/20 16 daled .13.10.202 1 issued by Department of 

Emuonmcnl. Forest and Clim.llC Change, Uttar Pradesh. You arc directed to develop Miyawaki Forest as 

~r the SOP .W:lillblc 31 URL:.http://www.upecp.infTrainingSession.aspx for ensuring timely compliance o f 

this direction, you :lrC hereby directed to submit a bank guarantee with minimum validity of one year ofthl" 

il mount equiva lent to the sum of initial consent fees (Air and \Voter) or Rs. 50,000/- (Rs. Fifty Thousand 

Only) whicheve r is marc. within 30 days from the date of iss uancc of thi s certifica te. In CDse of non­

co mplianc e of thi s d irec ti on. your conscnt will be revoked by the Board. 

S. If the unit uses the ground water and requires Ihe permission from SG\vA/CGWA for woter a"bstraction 

thl'n thC! industry wi ll havc to obtain No objection cen ificatc for abstraction of gro und wa ter. It will be the 

responsibi lity of Ihe industry to comply wi th thc various condi tions of the NOC obtai ned from the 

competent authority and submit to the Board , within 3 month s time failing which CTO wi ll be revoked . 

• Gene ral Conditions:-
\. I . The appl icant shall SC I analysed the samples of effluenllemissionlhazardous wnstcs OIlcast once in a thrce 

month from the laboratory rccognized by the MoEF and sholl report to thc uppeB. 
2. The applicant shall howeve r, not without the prior consent of the Board bring into use any ncw or altered 
oull el for the discharge of efflu ent or gases em iss ion or scwage waSle from thc unit. 

3. Trea ted Industial waste water and domestic waste water sha ll be disposcd jointly at one disposa l point. 

The applicaOi shall provide disc harge measurement equipment aI final disposa l po int . 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of s tipulatcd 

condi tions within 30 days of receipt of thi s CCA . Ifat any point of time, it is found tlullihe industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board, legal acti on 

shall be in iti ated a£lai nst the applicant. 
S. The applicam sha ll ma intai n good house keeping. All valveslpipes/sewcr/drains etc. must be leak-proof 

6. The industry shall p rovide unint errupted cntry to th e STP/ETP inlet and out lct points, Air Po llu tion 

Con tro l equ ipment and Slack fo r smooth sampling/monitoring of efficiency of po lluti on control systems. 
7. The industry shall provide Inspcction Book at the time of inspection to the Board's officials . 

• ;. Whencver due to any accident or other unforeseen act or event, such emission occurs or is apprehcnded to 

occur in excess of s tandards la id down, such informati on shall be reportcd to the Board's offi ces and all 

other concerned offices. In case cf failure of pollution conrrol equipmen t, the production process connected 

10 it shall be stopped with immediate e ITect. 

9. The industry shall operate in a man~cr so that all e~issions be emittcd through designated chimney/stack 

only. 
10. In case of any damage to the agriculture productivity, human habiul!ion etc. by the operatio n of industry, 

il shall be imperative to stop production in thc industry wi th immedinte effect and such infommtion shall be 

reponed 10 Board's o ffi ces. The· industry sha ll be liable to pay compensation also in such cases as decided by 

the Competent Authority. 

II . The applican t sha ll apply before the 60 days o f expiry of CCA or any change in production types! 

production capac ity/manufacturing process/capacity enhancement etc. or any change in e muent disc harge 

po int or em ission point 

12. The Board rescrves thc right to revokcladd/mod ify any stipu lated cond iti on issued along with CCA, as 

may be necessary. 

Speci fi c Co nditions:-
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1. This consent is being iss ued on ly for Production of Solvent Extracted Oi l- 50 MYlday. 
2. Environmental Statement Must be submitted before 30 September in the Board every year. 

l . The Enlueol Treatment Plant should be runn ing in proper way. 

4. Separate Energy t\'letcr must be inslOl lied on ETP. 
5. Log Book should Mai ntain for ETP Energy Meier. 

6. Grecn belt a~ea be developed as pcr required open land. 

7. Implementation Report of consent compli ance must submit within two months. 
S. Conditions of C.G.W.A. must be complied as pcr permitted limit. 

9. Treated Emuen l shou ld recycle maxi mum quantity. 

10. Continue operations of all unit ofETP and Maintain the Norms of Board. 
11. The consent will be sclfsuspcndcd in case of closure issued by CPCB. 

12. Industry must be complying time to time for Direction ofcpcn. 

13. Cooling water shall recycle. 

14. No Emuent discharge at any cost. 

• 
15. The consent is granted asper direction issued by N.G.T time to time in the case O.A . No. 

437/20 15 Vishwa Vijay Singh VIs UP PCB and others. . . 
'" 16. After the final decision regarding environmental compensation, industry shall be liable to submit 

the environmental compensation as said by Head office. 

17. The D.G. Set of 35 KVA, 200 KVA & 625 KYA shall bc equipped with acoust ic enclosure as well as 

Stack as per Board Nonns. 

18. Industry shall submit th e stack mon itoring rcpo rt of D.G. Sct & Boi ler du ly monitored by N.A.B. L. 

Acc redited Lab within two months. 

Copy to: 

CEO 6 : UPPCB. Lucknow. 

, 
Pan kaJO Oigit.1tf o/gncd 

by P."k..1 V.dow 

Y d D~ I e: ZOl2.l2.lI a av 1};l l :06.onO' 

Regiona l Officer 

Pan kaJ' DogilallYIig" iI<I 
by'. nujV.d • • 

Y d o.lt ' 202l.12.28 a av 1S,.UHona 

R cgionnt Offi cer 
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FORM – V 

(See rule 14) 

 

Environmental Statement for the Yearly ending the 30th September 2023 

PART – A 

 

1. Name and address of the Owner/Occupier 

of the Industry, operation or process 
 

: 

Rajesh Kumar Rungta 

Rungta Industries Pvt     

Ltd; BL-1, Sector-15, 

GIDA, Sahjanwa, 

Distt. Gorakhpur.  

Pin-273209. 

2. 
Industry Category:  

: Medium Scale 

 
a) Primary (STC Code) 

: Green 

 
b) Secondary (STC Code) 

: 

3. 
Installed Plant Capacity 

: 350 MT Per Day 

4. Production Capacity : 40-45 MT Rice Bran Oil Per Day 

5.   Year of Establishment 

a. Unit -I :  2006 

6. 
Date of the last environmental 

statement submitted* 
: N/A 

 

 

PART – B 

Water and Raw Material Consumption: 

(I) Water Consumption (m3/day) 

Process                        :115  m3/day  

Cooling &                    : 45       m3/day  

Dust suppression  

Domestic                    : 6.5  m3/day 

 

 

 

Sr.No. 

 

 

Name of Products 

Process water consumption per unit of product output 

During the previous financial year 

2022-2023  

(KLD) 

During the current financial year 

2023-2024  

(KLD) 

1. Water 39200 48200 

 

(II) Raw Material Consumption (SOLVENT EXTRACTION PLANT): 

 

 

Sr. 

No. 

 

 

Name of raw materials 

 

Name of Products 

Consumption of Raw Material per unit of output  
During the previous 

financial year 

2022-2023  

(MT) 

During the current 
financial year 

2023-2024  

(MT) 

1. Rice Bran Rice Bran Oil 10506 9359 

     

285ANNEXURE A-6



 

 

* Industry may use codes if disclosing details of raw material would violate contractual obligations, 

otherwise all industries have to name the raw materials used. 

 

PART – C 

Pollution discharged to environment/unit of output (Parameter as specified in the consent issued) 

 

Sl. 

No. 

 

Pollutants 

 

Quantity of Pollutants 

discharge (mass/day) 

Concentration of 

Pollutants 

discharged 

(mass/volume) 

Percentage of variation from 

prescribed standards with 

reasons. 

a. Water* 

Sr. No. SAMPLING LOCATION 

 

PARAMETERS UNIT Approx AVERAGE 

CONCENTRATIO

N 

 

 

 

     1 

 

 

 

Process outlet /  

ETP Inlet Water  

pH Value -- 8.16 

Total Suspended Solids mg/l 40.00 

Total Dissolved Solids mg/l 185.33 

Biological Oxygen Demand mg/l 2.92 

Chemical Oxygen Demand mg/l 45.00 

   

     

 

 

 

     2 

 

 

 

ETP Outlet Water / 

Process Inlet  

 

pH Value -- 8.16 

Total Suspended Solids mg/l 40.00 

Total Dissolved Solids mg/l 185.33 

Biological Oxygen Demand mg/l 2.92 

Chemical Oxygen Demand mg/l 45.00 

   

b. Air (Ambient Air Quality Monitoring & Stack Emission Monitoring) 

Sr. No. SAMPLING LOCATION 

 

PARAMETERS UNIT AVERAGE 

CONCENTRATIO

N 

 

 

1 

 

 

 

Near Main Gate 

Particulate Matter (PM10) µg/m3 99.9 

Particulate Matter (PM2.5) µg/m3 59.6 

Sulphur Dioxide (SO2) µg/m3 14.4 

Nitrogen Dioxide (NO2) µg/m3 35.4 

 

 

2 

 

 

Near DM Plant 

Particulate Matter (PM10) µg/m3 93.3 

Particulate Matter (PM2.5) µg/m3 55 

Sulphur Dioxide (SO2) µg/m3 12.5 

Nitrogen Dioxide (NO2) µg/m3 31.6 

 

 

 

3 

 

 

 

Hot Water Generator Boiler 
Section 

Ambient Temperature K 306.3 

Stack Temperature K 443.6 

Average gas velocity m/sec 9.5 

Particulate Matter (PM) mg/Nm3 168.4 

Sulphur Dioxide (SO2) mg/Nm3 16.4 

Oxides of Nitrogen (NOx as NO2) mg/Nm3 77.0 

Carbon Mono Oxide (CO) (v/v) % 1.0 

Carbon Di-oxide (CO) (v/v) % 11.3 
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Sr. No. SAMPLING LOCATION 

 

PARAMETERS UNIT AVERAGE 

CONCENTRATIO

N 

 

 

 

 

5 

 
 
 
DG Set of Capacity 200 KVA ;  
Identification No.- N10F10905 

Ambient Temperature K 306.66 

Stack Temperature K 425.3 

Average gas velocity m/sec 9.8 

Particulate Matter (PM) gm/kwh 0.13 

Sulphur Dioxide (SO2) gm/kwh 0.036 

Oxides of Nitrogen (NOx as NO2) gm/kwh 0.579 

Carbon Mono Oxide (CO) (v/v) gm/kwh 0.222 

 

 

 

 

6 

 

 

 
 
 
DG Set of Capacity 625 KVA ; 
Identification No.-N14A030417 

Ambient Temperature K 307.3 

Stack Temperature K 464.3 

Average gas velocity m/sec 10.7 

Particulate Matter (PM) gm/kwh 0.114 

Sulphur Dioxide (SO2) gm/kwh 0.023 

Oxides of Nitrogen (NOx as NO2) gm/kwh 0.227 

Carbon Mono Oxide (CO) (v/v) gm/kwh 0.077 

Ambient Temperature K 307.3 
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DG Set of Capacity 35 KVA; 

Identification No.-G09D07730 

Stack Temperature K 346 

Average gas velocity m/sec 9.5 

Particulate Matter (PM) gm/kwh 0.17 

Sulphur Dioxide (SO2) gm/kwh 0.047 

Oxides of Nitrogen (NOx as NO2) gm/kwh 0.753 

Carbon Mono Oxide (CO) (v/v) gm/kwh 0.253 

Ambient Temperature K 306.66 

     

 
* No Trade Effluent is being generated 
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PART – D 

Hazardous Wastes: 

(As specified under Hazardous Waste (Management, Handling & Transboundary Movement) Rules, 2008 

amended till date. 

 

Sl. 

No. 

 

Hazardous Waste 

Total Quantity (Kg.) 

During the previous financial 

year 2022-2023 

During the current financial 

year 2023-2024 

a. From Process N/A N/A 

(i) Used Oil* 
 

 

(ii) Used Grease* 
 

 

b. From Pollution Control facilities AVAILABLE  AVAILABLE 

 From Equipment  

a) Category 5.1 Used oil 

10 10 

   b)Category 5.2 from equipment 

maintenance (Oil containing cloth/ 

cotton waste) 

1 2 

Note: 
 
 

 

PART – E 

Solid Wastes: 

 

 

Sl. 

No. 

 

Solid Waste 

Total Quantity (Kg.) 

During the previous financial 

year 

2022-2023 

(MT) 

During the current financial 

year 

2023-2024 

(MT) 

a. From Process (Fly Ash) 580 610 

b. From Pollution Control facilities## Cyclone Cyclone 

c. Quantity recycled or reutilized Cyclone Cyclone 

 

 

PART – F 

 

 

 

Sl. 

No. 

 

Description of Hazardous Waste 

Qty. of waste 

generated during the 

year 

2023-2024 (kg) 

 

Disposal Method 

1. Used Oil / Waste Grease 
 

20        Used In Boiler 

 

Please specify the characterization (in terms of composition & quantum) of hazardous as well as 

solid wastes and indicate disposal practice adopted for both these categories of wastes. 
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Please specify the characterization (in term of composition of quantum) of hazardous as well as solid 

waste and indicate disposal practice adopted for both these categories of waste. 
 

We have authorization for two categories of Hazardous waste i.e. 5.1 & 5.2. We made and 

agreement with .............N/R...........................................– having incineration facility duly approved 

from MoEF/ PPCB and disposed off category 5.2 waste to the party. 

 

     Partition made for proper isolation of Hazardous waste storages into two separate sections as 

per instruction & guidance of Environmental Engineer, this storage is improved by providing 

sheeting in front side also. (Snaps enclosed) 

 

     We are also maintaining Manifest system during sale of Hazardous waste sale of Category 5.1 

(Used Oil) as well as for 5.2. We disposed of ........... Kg of 5.2 Category waste to M/s 

........................for incineration. 
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PART – G 

 

Impact of the pollution abatement measures taken on conservation of natural resources and 

on the cost of production. 

o The plant is equipped with Air Pollution Control devices such as Cyclone to design to control the emission 

(SPM) level below 100 mg/Nm3 from any of the stacks installed at our plant. 

o In addition, we are successfully managing the ambient SPM level below the prescribed levels by way of 

fully mechanized system for Fly Ash handling, covered belt conveyers, water sprinklers for raw materials 

and mostly paved surfaces for vehicular movement inside the plant premises. 

  
 

 

PART – H 

 

Additional measures / investment proposal for environmental protection including abatement 

of pollution/prevention of pollution. 

o Development of greenbelt in & around the plant. 

o Sprinklers & water tankers are used for spraying in the plant area as well as the nearby regularly for dust 

suppression. 

 

 

 

PART-H 

 

Additional measure / investment proposal for environment protection including abatement of pollution, 
prevention of pollution. 

 

Following are the investments we have done for environmental protection: 

 

 

S.No Activities/ Challenges Investment Actions taken/ to be taken Status 

       (Rs)        

01 Cleaning of garbage and     Completed 

 Undesired dry grass  in      

 different  area  and      

 plantation to be done.    

               

      

02 Storm water drains to Rain    Completed 

 water harvester cleaned    

 for free flow           
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PART – I 

 

 

Any other particulars for improving the quality of the environment. 

Environment Management System Improvement: 

o Periodical review of EMS including compliance of environmental laws through periodic Management 

Review & Quality forums. 

o Quarterly EHS inspection of all the sections through the plant premises. 

o Awareness promotion through various environmental training, environmental competitions, 

presentations etc. on World Environment Day, Energy Conservation Day etc. 

o Water sprinkling on the unpaved surface for dust suppression. 

o Proper provision of acoustic enclosure, silencers to vents lubrication and housekeeping to avoid excessive 

noise generation. 
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chaitanya dixit <dixitchaitanya2000@gmail.com>

O.A. No. 356 of 2024: Additional Reply by M/S Rungta Industries Pvt Ltd in
Compliance of Order dated 05.04.2024 passed by National Green Tribunal
1 message

chaitanya dixit <dixitchaitanya2000@gmail.com> 21 May 2024 at 02:37
To: "info@uppcb.in" <info@uppcb.in>
Cc: Samridhi Jain <samridhi12318@gmail.com>

Sir/Ma'am

With Reference to the aforesaid matter, Please find the Attachment of the copy of the Additional Reply by M/S Rungta
Industries Pvt Ltd in Compliance of Order dated 05.04.2024 passed by National Green Tribunal filed by the
undersigned before the Hon'ble National Green Tribunal in Original Application No. 356 of 2024. 

Kindly consider the same as service of the copy to you.

Regards,
Chaitanya Dixit
Advocate 
Supreme Court of India
A-10, LGF, Lajpat Nagar-III
New Delhi-110024

Additional Reply in Compliance of Order dated 05.04.2024.pdf
21774K
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